
the Election Commission upto 30th April, 
1962 lor trying election petitions; 

(b) what is their state-wise breakup; and 

(c) whether some more Election 
Tribunals are likely to be formed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISHRA) : (a) 
Ten election tribunals have been constituted 
upto the 30th April 1962, in the various States 
for trying election petitions. 

(b) The State-wise break-up of the 
tribunals set up till the 30th April, 1962, is as 
follows: — 

 

(c) More election tribunals will be 
constituted as soon as the petitions are 
admitted and copies of the petitions are 
published in the official Gazettes and notices 
are served on the respondents. 

HIGHER  SECONDARY  SCHOOLS  IN  DELHI 

332. SHRI M. P. BHARGAVA: Will the 
Minister of EDUCATION be pleased to state: 

(a) the number of Higher Secondary 
Schools in Delhi as on the I5th August,  1947;  
and 

(b) the number of Higher Secondary 
Schools in Delhi as on 31st March, 1962? 

THE MINISTER OF EDUCATION (DR. K. 
L. SHRIMALI) :     (a) 45. 

(b) 30O. 

 

f[ SCIENTIFIC  PERSONNEL  COMMITTEE 

333. SHRI B. N. BHARGAVA; Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to state: 

(a) the number of meetings so far held by 
the Scientific Personnel Committee since its 
setting up and what were its 
recommendations; 

(b) whether it is a fact that the Committee 
appointed Shri Pitamber Pant, Dr. D. S. 
Kothari, Shri R. Prasad and Shri Indrajit Singh 
for conducting studies on certain specified 
subjects; and 

(c) if so, whether these persons have 
submitted their reports to the Committee; and 
what are their main suggestions?] 

 
t[ ] English  translation. 


